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MAHARASHTRA INDUSTRIAL DEVELOPMENT 
CORPORATION 

(A Government of Maharashtra Undertaking) 

E-Tender Notice No./07/2023 

Sealed tenders are invited for the work from the registered contractors. 

Sr.  
No.

Name of work Estimated cost  
in Rs.

Period for blank  
E-Tender available  

on website  
(www.midcindia.org)

From To

A EE, MIDC, E&M Division, Pune

1 Ranjangaon Industrial Area... Providing balance 
infrastructure facilities   for  electronic   manufacturing   
cluster   (EMC   2.0)   @ Phase-Ill...   Providing,   
erecting,   commissioning   of  pumping machinery at 
raw water and pure water pumping machinery, street 
lights and power supply network.    (PQ form Available 
on MIDC Website www.midcindia.org)

65,64,62,342/- 02/03/2023 27/03/2023

  

  

 

 

TREE AUTHORITY 

-PUBLIC NOTICE- 
In accordance with the provision under section 8 

(3) (C) of the Maharashtra (Urban Areas) 03 proposal 
from 'S' Ward in Zone-VI i.e. Total 03 proposal is 
received for getting approval of Tree Authority/ 
Municipal Commissioner, Chairman, Tree Authority for 
removal of trees. 

The information of the trees for cutting / 
Transplanting in above mentioned proposals is 
available on MCGM website portal.mcgm.gov.in - 
About us - Ward / Department - Department manuals - 
Gardens & Tree Authority - 416 - Adv - 7 days - Z-V, VI 

On account of pandemic Covid - 19, citizens are 
requested to send the objections / suggestions on 
E.mail - sg.gardens@mcgm.gov.in on or before Dt. 
10/03/2023 only instead of attending hearing 
personally. Objections / suggestions received after this 
date will not be entertained which may please may 
noted. 

Supdt. of Gardens & Tree officer of the Tree Authority 
Humbolt Penguin Building, 2nd Floor 

Veermata Jijabai Bhosale Botanical Garden 
Dr. Ambedkar Road, Byculla (E), 

Mumbai-400 027. 
Tel. no. 23742162, E.mail - sg.gardens@mcgm.gov.in 

Sd/- 
Supdt. of Gardens 

PRO/2969/ADV/2022-23 & Tree Officer
Avoid Self Medication

DEMAND NOTICE
U/s 13 (2) Read with Sec. 13 (3) of SARFAESI Act, 2002

REGIONAL OFFICE, MUMBAI THANE
Dhanlaxmi Industrial Estate, Gokul Nagar, Near Navnit Motors, Thane (W) 400 601. 

• PH. No. (022) 2172 1145 (D) / 1746 / 3741 • Fax No. : (022) 2172 1611.
�������������������������������������������

To
1. Mr. Vikas Parasharam Jukar (Borrower)
 •R/at : 206, Ganesh Society, Near Municipal Corporation Building, Kombadpada, 

Bhiwandi, MH.
2. Mrs. Vaishnavi Vikas Jukar (Guarantor)
 •R/at : 206, Ganesh Society, Near Municipal Corporation Building, Kombadpada, 

Bhiwandi, MH.
Dear Sir,
Notice Dtd. 16.02.2023 issued to you u/s 13(2) of The Securitisation & Reconstruction of 
Financial Assets & Enforcement of Security Interest Act, 2002 by Union Bank of India, 
Bhiwandi Branch / me, the Authorised Officer, was sent to you calling upon to repay the dues 
in your loan account/s with us at your last known address could not be served. Therefore, the 
contents of the said demand notice are being published in this newspaper.
The credit facilities / loan facilities availed by you have been classified as NPA on 29.01.2023  
You have executed loan documents while availing the facilities and created security interest in 
favour of the Bank. The details the credit facilities and secured assets are as under:
Credit facilities availed with outstanding amount as on 16.02.2023 Total outstanding amount 
` 5,08,875.49
Secured Assets : 
Flat No. 206, Shree Ganesh Co-operative Housing Society Ltd., 
Kombadpada, Bhiwandi, Thane-421302
Therefore, you, No.1, as borrower and you, No. 2, as guarantor in terms of the aforesaid notice 
have been called  upon to pay the aforesaid sum of ` 5,08,875.49 (Rs. Five Lakhs Eight 
Thousand Eight Hundred Seventy-Five and Paise Forty Nine Only) together with future 
interest and charges thereon within 60 days from the date of this publication. That on your 
failure to comply therewith we, the secured creditor, shall be entitled to exercise all or any of 
the rights under Section 13(4) of the Securitisation and Reconstruction of Financial Assets & 
Enforcement of Security Interest Act 2002. In terms of Section 13(13) of the Act you shall not 
transfer the secured assets aforesaid from the date of receipt of the notice without Bank's prior 
consent. Please take note of the provisions of sub-section (8) of Section 13 of the Act, in respect 
of time available, to redeem the secured assets. 
Date : 01.03.2023 sd/-
Place : Thane Authorised O�cer, UNION BANK OF INDIA

 
 

  

   

PUBLIC NOTICE  
This is to inform Public at Large that 
my Client MR. JAGDISH KODUMAL 
LALWANI have represented, 
declared, assured and warranted 
who claim to be the only legal 
Owner, occupier and possessor of 
the Flat premises more particularly 
described in the schedule 
hereunder, My client states that the  
document in Original between the 
Builder & Developer M/S ARVIND & 
ASSOCIATES  AND SARDAR 
BALBIR SINGH BANET is not 
traceable, lost, misplaced or 
mitigated, and whereas the Original 
Agreement for sale between Sardar 
Balbir Singh Banet and my Client 
Mr Jagdish Kodumal Lalwani  along 
with Share Certificate in Original 
are in his possession, My client 
states that he has not entered into 
any transaction of any kind with any 
one in respect of the Lost or 
misplaced part of chain of 
Agreement. My client hereby 
appeals to general public that if any 
one finds the same may please 
return and or contact and or if any 
person(s), Financial Institution or 
NBFC having any claim, right, 
Interest, Title, in or against by way 
of Inheritance, Succession, 
Mortgage, Possession, Sale, Lease, 
Gift, Tenancy, Lien, Charges, 
Judgement, Decree or any court 
order, Tax or Revenue, Trust or 
easement or otherwise,  howsoever 
is/are required to make the same 
known with evidence to the 
Undersigned having office at B-401, 
Rachna Garden Daffodils C H S 
Ltd., Guru Gobind Singh Road, 
Mulund Colony, Mumbai 400082 
within 14 days from the publishing 
date hereof, failing which the claim 
of such person(s) and or 
Institution(s) will be deemed to have 
been waived and / or abandoned or 
given up. And the same shall not be 
entertained thereafter and the 
Transfer to the any prospect buyer 
will be effectuated. 

SCHEDULE OF PROPERTY  
All that the piece and parcel of 
Premises bearing Flat No 183, 4th 
Floor admeasuring 565 Sq. Ft. 
Carpet Area, in Mulund Darshan 
“G” C H S Ltd., Regn. No BOM / WT/ 
HSG / TC / 8432 /1995-96 DATED 
30.08.1995, having 5(Five) Share of 
face value Rs.  50 each. Bearing 
certificate No 62 and Members 
Registration No. 015, having 
Distinctive no from 071 to 075 both 
inclusive on plot of land bearing 
CTS No 260/1A, Survey No. 146(pt) 
at Village Nahur, Taluka Kurla, 
Mumbai Suburban District within 
limits of “T” Municipal Corpn..  

SD/- 
DEEPAK N SACHDEV 

ADVOCATE & NOTARY 
PLACE  : MUMBAI 
DATED : 02.03.2023

 

  

NOTICE 
IBRAHIM RASOOL 

KADIWAL a member of the 
ORCHID APARTMENT CO-
OPERATIVE HOUSING 
SOCEITY LTD., having Office at 
265E, Belasis road, Mumbai 
Central, Mumbai 400 008; and 
holding at Flat No. B-1008; 10th 
Floor, Orchid Apartments, at 
Belasis Road, Mumbai Central, 
Mumbai-400 008; died on 
29.7.2021 at Khadiyasan, 
Gujarat without making any 
nomination. 

The Society hereby invites 
claims or objection the heir or 
heirs or other claims or 
objections to the transfer of the 
said shares and interest of the 
deceased member with capital/ 
property of the society within a 
period of 14 days from the 
publication of this notice, with 
copies of such documents and 
other proofs in support of his 
claims/objections of the 
deceased member in the 
capital/ property of the Society. 
If no claims/objections are 
received within period 
prescribed above the society 
shall be free to deal with the 
shares and interest of the 
deceased member in the 
capital/property of the society in 
such manner as is provided 
under the bye-laws of the 
Society. The claims/objections, 
if any received by the Society 
for transfer of shares and 
interest of the deceased 
member in the capital/property 
of the society shall be dealt 
within the manner provided 
under the bye-laws of the 
society. A copy of the registered 
bye-laws of the society is 
available for Inspection by the 
claimants/ objectors in the office 
of the society/with the Secretary 
of the society evening 7.00 pm 
to 9.00 pm from the date of 
publication of the notice till the 
date of expiry of its period. 

Sd/- 
For and on behalf of 

Mumbai 
Dated 1st March, 2023 


